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CENTRAL ADMINISTRATIVE TRIBUNAL
PRIBCIPAL BERCH

OA MNo. 1885/2004 _
new Delhithis the 13% day of November, 2007

Hon'ble Mr. Justice M. Ramachandran, Yiee Chairman {J)
Hon'ble Mrs. Keena Ranjan, Member (&)

Shri 8. R.Bodwal

8§ o Shri Prabhati Lal, -

Ri{o RZ§2,L } 4, Gali No.4, Main Sagarpur,
New Dethi-1100 44. ,
‘ .. Applicant
{(By Adwcate Shyi R.K. Shukla }-

VERSUE
1. Union of India through
The General Manager,

Northern Railway, Baroda House,
New Dalhi-110001

2.  The Divisional Railway Manager,
Northern Railway, State Entry Road,
Hew Deltd, ,
‘ , Respondents
{ By Advocate Shri S.M.Avif )

O R D ER {ORAL)

 { Hon'sle Mr. Justice M. Ramachandran, Viee Chalrman {J}

Applicant had come on an esarlier cccasion to this Tribunal
and finding that he had a genuine grievance, Vide order dated
16.10.1997, directions ware issued for safeguarding his interest in

the matter of his career advancement. It had been found that he

‘was entitled to the date of promotion of one Shri Bal Kighan, his

jinior and he was to be given all consegquential benefits, including
fizzation of seniority. Order had indicated in clear terms “there ix
ne guestion of payment of arrears” and proforma prometion was to

be given, with notional fixation.
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2. But, however, it wasa ohserved that he would be entitled for
fixation within 8 weeks from the date of receipt of a copy of the

order. He would have been entitled to arrears from the exiairy of

said 8 weeks along with interest @ Q@ % per annum. The order is

dated 16.10.1997,

3. % appears that there was some _&ela},r 013 ;t%ie part of the
respondents  in passing  conseguential orders ag  could be
gatherable from: the counter statement filed. It is averred that in
compliance Wiﬁz the directions, the applicant hiad beeo promoted
to the higher grade post w.ef 1.1.1984, namely, the date of his
jundor and arrears with interesi were paid fto him w.elf

16.12.1997. The order was passea en 11.3, 192{9. Therefors, in

compliance with the orders of the Tribunal, naturally the applicant

was given the arrears with intervest for the intervegnum.

4. in the present application, applicant has prayed that he was

entitled to arrears with interest from 1984 iteelf gince there was

failure to promote the applcant within 8 weeks of the order.

However, the basic order took neotice of this situation and arrears

Wiﬂi mterest were payable only from the date of expiry of 8 weeks

' of the arder, even if the final orders weare passed belatedly. In the

above circumstances, we do not think that any further orders are
reguived to he ‘pésasaed in this case ag the application is
misconcetved. CA is dismissed. No costs.
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{ Mrs. Heena Ranjan { M. Ramachandran }
Member {A) VWice Chalrman {J)



